
     

 

     

      

      

          

    

       

    

     

      

  

   

    

      

      

  

      

     

      

            

     

   

   

  

       

           

          

            

  



Shareholders of the Petitioner Company was convened and held at Edelweiss

House, Off. C.S.T Road, Kalina, Mumbai-400098 on Tuesday, May 30,2011 at

I l:00 A.M and 12;00 noon respectively for the purpose of considering and, if

thought fit, approving with or without modification(s) the proposed Scheme of

Arrangement between Edelweiss Business Services Limited ("Demerged

Company" or "EBSL" or "Petitioner Company") and Edelcap Securities Limited

("Resulting Company" or "ESL") and thet respective Shareholders ("Scheme").

In the said meetings, the Scheme was approved by all the Equity shareholders and

Sole Preference shareholder who had cast valid votes on the Resolution on poll at

the meeting. The Chairpenon ofthe aforesaid meetings ofEquity and Preference

shareholders has submitted his separate reports on 5s June 2017 stating the

outaome ofthe aforesaid meetings ofEquity and Preference shareholders.

4. The Counsel for the Petitioner further submits that as directed by this Tribunal

notices have been served upon all the Regulatory Authorities namely, concemed

lncome Tax Authorities, Centml Government through Regional Director and

Registrar ofCompanies. No representation is received by the Petitioner Company

from any Regulatory Authority. The requisite information called for by the office

of Regional Director has already been submitted by the Petitioner Company and

no further information has been sought for

5. At least l0 clear days before the date fixed for hearing, Petitioner Company to

publish the notice of hearing of the Petition in two local newspapers viz. "Free

Press Joumal" in English and "Navshakti" in Marathi, both circulated in Mumbai

6. The Petitioner Company to file an affidavit regarding the directions given by the

Tribunal pertaining to adyertisement of notice of hearing and report to this

Tribunal that the direction regarding the issue of advertisement of the notice has

V. Nallasenapathy, Member (T) B.S.V. Prakash Ku , Member (J)

been duly complied with.
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